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Mr D.K.Misra for the applicant..
The issuance of the éﬁarge sheet
is challenged on the ground of delay.
It is stated by learned counsel for
the applicant that after the applicant
has'filed his written statement no
further steps have been taken so far
in the enquiry and no next date hdte’
been intimated ti1l this time.

Issue notice to the respondents

. e

_to show cause as to why the 0.A. be

not admitted and further proceeding
be . stayed. Returnable on 17.1.96.

‘| No further steps in the enquiry be

however taken t111 17.1.96.

g
.G S¢C appears for

b b

Member . vice-Chairman
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o 17=1-96 : Mr.CoTo.Jamir for the applicant.
¢ R ' Notices have been i1ssued only on 1-1=96,
g ‘| Hence adjourned to 12=2-96, Leave to

remove defects (Annexure A) within two

°. _ 'days. . :
: ‘ Member - Vice=Chairman
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Title of Case i- Original Application No.XFEk of 1995
: MES-432489 Shri JiK.Goel

&

A . .
P Applicant

~-Versug-
Union of India & ors
' e« Respondents

S1 No, Discription of documents . page noe
- relied upon

—‘u—‘wn-—-—-———p—---c.-----——-u

1, Application ves 1t 10
2, Annexurc:=A (copy of the memorandum 1 4 2o
with ctatement of Article of cherges
framed against the applicant) veoe

3, Annexure:-B_(Copy of letter dated 15-6-95 2/ 22
informing the Desk Officer aeking for
related and relevant documents in order

+o submit a cffective reply ). ceve
4, Anncxurc:-€ ( Written statement of the app- 2326
licant datcd 24-7-95). XK

5. Aanexurc:=D (copy of letter dated 19-9-95 27
Yo the Deck Officer stating that the
charge cheet has cauced prejudice and
anxiety to the prxikiwm applicant)e eeee

6. An nexure;-&’jg E/Z(Copies of D.O. letters —2 g4 39
commending and apprcciating the cerwvices

rendered by the applicant during the yeer
1985 to 1988, : ceose

-————-—.———-’-_----o--_

Tz};l:-
1@%
Signature 0f the applicant

For use in Tribunal's office

- aex em wr on ax ou em =

Date of filing

of
Date of receipt by post
Registration No.

Signature
for Registrar.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH
GUWAHATI

Original Application No, LI s 1508

MBE-432489

Shri J.K«Goel, E.E,
DCWE B/R

HQ 137 Works Engineers,
C/0 99 APO.

=V G

1, Union of India,
Minictry of Defence,
New De lhi,

2, Engincer-in-Chief,
AHQ, Kagchmir House,
J\ji;;P.O. Delhi-110 Ol1

3. Desk Officer (Vig)
Ministry of Defence,
Government of India,
Room No. 240-A,

Sena Bhawan,
New Delhi-1}0 obdl.

.. Recpondents.

5l

1,DETAILS OF APPLICATION

1, Particulars of the order againgt which the application

igs made,

a) Government of India, Ministry of Defence Memor andum

No. C-12011/6/Vig/94 dated the 3rd February, 1995,
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Do

2. Jurisdiction of the Tribunal

3.

The applicant declarcc that the subject matter of
the application and the action against which he wants

redressal ie within the juricdiction of the Tribunal,

Limitation

the applicant declarcs that thic application is made
within the limitation prescribed under section 21 of

the Administrative Tribunal Act, 1985,

Facts of the case.

//(Cam
i) That the it

is a citizen of India and at
present pocted as Executive Enginecr, DCWE, B/R HQ 137
Works Engineer C/O 99 APO in a field area and as such

he is entitled to the righitc and privgiledge guaranteed

uncder the Constitution of India and the law of the land,

ii) That on 6.6.95 the applicant received a memor andum
of charges dated 3rd February, 1995 which contained some
allegations against the applicant on which it ig propoceds
+0 conduct a Departmental Enguiry againct the applicant,

A copy ap the Mmomerardurn, Jogllhm  with Sﬁ%%mmﬁ?

Arnesomse — A

' 1ii) That the alleged miscomduct as it appears from

the memo of charges relates to the period from lst
August, 1985 to September, 1988, when the applicant
was pocted agc Garrision Engineer (Project) Gangtok,

Since the matter concerned a perind as many as 10 years

{ack the applicant vide hic letter dated 15-6-95 infor-

med the Desck Officer, Ministiry of Defencé that in order

to enable the applicant to submit an effective reply
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the relevant and related documents should be made
available to him. The ;7 applicant also inter-alia
informed the said Desk Officer that the charge against
him related tc the alleged lack of superviscion, and
procedural sregularity only and that on 24-7-95
without prejudice to hic right to file a detailed

de fence statement after all the relevant papers are
made available tohim, A bare perusal of the reply submi-
tted by the petitioner would show that during the period
in question while he was holding the post of Garrison
Engincer, Gangtok he discharged hic duty as required
under the Regulation for Military Engineer Services
(RMES) 1968 (hereinafier rcferred to as RMES), The
allegations against the petitioner in so far it relates
to Article 1I11,IV and V, even if the charges are
assumcd to be correct it was within the parameter of
powers of the Garrision Engincer as provided in RMES,
There is no whisper, much lecs allegations of unlawful
gain, illegal gratification of having been benefited in
any manner ac a rcsult of the aforesaid alleged miccon-
duct and therefore, the institution of enquiry on the
mere allcgation of irregulatiti&s rclated to period
1985 to 1988 ic wholly unwarranted and unjust gpecially
in view of the fact that no allegation of unlawful

gain etc have been made against the applicant,

A copy of the letter dated 15-6-95 referred

to above are annexed hercewith and marked as

Annexure ;=B
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iv) That the applicent having received no reply %o

his letter dated 15-6-65 submitted his written statement

+o0 the aforesaid memorandum of charges,

A copy of the Reply dated 24,7.95 as
referred %o above ig enclosed herewith and marked

as Annexurc:=C,

v) That though the applicant hag replied to the
Memorandum of charges without prejudice on 24.7.95 no
further action has been taken by the respondents in

the matter., The applicant thereforec, wrotec another
letter on 19,9,95 to the Degsk Officer ;tating intcr-alia
tha*t the chargesheet has caused prejudiced and anxiety,
to the applicant, He also stated that higc letter dtd,
15.,6,55 (Annexure:-B) and 24,7.95 (Annexurc:=C) that

he Carried out his duty with full devotion and to the
entire catisfaction of the cuperiors and nothing was
done againgct the Rulcs and Regulations. The applicent
thercfore sought confirmation from the caid Degk Officer

if the charges against him have becen withdrawn.

A photo copy of the letier dated 19,8.95 is

enclnsed herpewith and marked as Anncxurc =D,

vi) That the applicant respectfully states that xhe
altogether five charges have been levelled against him
but of the fiwve charges, three charges contained in
ticle III, IV and V relates to alleged violation of
applicant . '
REMS and the/gpeixkksmex graves the leave of the Hon'ble
Court *o refer %o those charges and *he provisions of

REMS at the time of hearing.
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So far ac the first charge contained in Article I

3 concerned the applicant states that the same are total-

| Sadd
(4]

ly vague without any substance in asc much as the rates

of the different ilems purchased are not given in the
ticle of charges and also how muech loss was caused

to the State, The applicant regpectfudly states that

the purchases were made after clearance from Board of

Officers abd Audit only and the petitioner has not done

anything against Rules and Regulations,.

vii) That so far ac the second charge contained in
ticle II is concerned it relates o the fraud committed

by £hri R.N.Singh, Store Keeper, Grade I and he hags been
charged for not exercising proper control over his
gubordinatc staff.,

It is respectfully stated *that Shri R.N.Singh,
Store Keepcr, Grade I has committed the fraud for a
period ctarting from'January, 1979 to 4th Maxch, 1989
and an FIR was lodged to the authority for conducting
an investigation in the matter, The CBI registered a
Case No. RC/90 SPL-CBI and the ma%‘er was invectigated.
Therefore the fraud was being committed since 1979 +o
1989, Before 1985 Gangtok was an AGEsub-divigion under
the direct control of GE 867 Kalimpang EWS, It ic suppri-.
cing that Garricion Engincers from 1975 till lst August,
1985 and from 6-9-88 till the fraud was det*ected hawennot
been charged with lack of supervision and the applicant
has been simgle oul charged with lack of supervision.

It is stated that the ledgers are maintained by the

Store Keeéper ac per para 61 of RMES who was under overall
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control of the Assistant Garrison Engineer/Barrdck
Store Officcr. The Garrison Engineer is not responcible
for the maintenance of these rccords are subjected to
Audit by Unit Accountant and Audit Officers of the
Defence Accounic Department. Becides the aforesaid
inbuilt checks these are other checks which are carried
out by various officers namely :-

(a) Periodical Stock Taking

(b) Vig@lance Checks.

(c) Quarterly Local Audit,

(d) Yearly TEST Audit,

(e) Quarterly Staff Officers of CUE,

(f) Surprise Checks.

None of the above officers ever reported any irregular-
ity to the Garrison Engincerc including the applicant,
Therefore, the charges are imaginary and without any

subctance,

viii) That the applicant respectfully ctates that

he is due for next promotion which is likely to occur
sometime in March/April, 19@6 and he genuinely apprehe-
nde that at the behest of some intercested influential

persons the precsent Departmental procecdings has been

~instituted to deny and/or delay the promotion %o the

to

applicant. During the period in question namely 1985
1988 the pcititioner wac showercd with praises and comm=-
endation by his superior Officers including respondent

No. 2 discharging his duty to the best of his ability

and for showing excellent result on grourd. The aforccaidm
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i,

fact can be cubstantiated by a number of D.O. letters
cent to the applicant by his Superior Ofiicers. t is
irony of faith +hat after commending xg;?appreciating
the cervices rendered by +the applicant during the
period 1985 to 1988 ss GE(P) Gangtok, after a period
of 10 ycars baseless allega{ions have been levelled
against the petitioncr.
Photocopies of the D.O. lottcrs commendi
: . .
and appreciating the corvices rendered by the

applicant during +he period in question are encl

ced herewith and marked as Annexure=E to P,

Grounds for relief with legal provigiong

i) For that as it is clear from the record that the
allegations against the applicant relates to a period.
from 1985 to 1988 an¢ that +he chargeshecet 1is received
by the applicant on 6-6-95 afier a gap of 1O yecars. Th
inordiﬁate delay in initiating +he Disciplinary Brocee
ding and Service memoranaum of chargcs has vitiated th
entire proceedings and it will be highly prejudicial
and unfair to continue with the proceeding after a per
of Ten yecars on'mere allegation of alleged lack of

supervicion and cxercice of chegks.

ii +hat ¢ i '
i) For that cerving of memorandum of charges on the
applicant for alleged lack of supervision %en years
. 4 8 & 4 o] ag
4 A
and that too whén the applicant is within *he consid
«i1€ CONnglider

ati On Zon O.r ! : ~
[¢] f om i X
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L, ol T ysmotivated and is a case of victimication,

The Disciplinary proceeding being set in motion for
oblique purposes, therefore is not sustainable in law

at this bilated stage,

iii) For that thése is no whisper in the memorandum of

charge about unlawful gain, bribery or in what manner th
applicant

/EEXIXA0NKRX was benefited by allegedly no* excrcising

supcrvicion and checks on the subordinate staff, muchles
allegation to that effect the éntire procecding is based

on techanicalitics which cannet be made a basis for

-imposing for initiating the Deparimental procecding for

imposing major penalty after lapse of 1O yecars. The memo

of charges are accordingly liable to be quached.

iv) For that no useful purpose will be served by contin.
uing with the Disciplinary proceeding at *his belated
ctage and as such it is a fit case wherein the proceedin

should be quached.

Details of the remedieg exhausted

That the applicant declares that there is no other
alternative and/or efficacious remedies open to khe
applicant then to prefer the inctant application.
Circumstances under which the instant application has

becen made is extra-ordinary.
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Be

9.

\D
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Matters not previougly riled or pending with any

other court,

The applicant declares that Be has not previously
filed any application/writ petition or suit regarding
the matter in respect of which this application has

-been made before any Court of Law or any other authori
or any other Bench of the Hon'ble Tribunal and no such

application/writ petition or Suii is pending.

Reliefs soughi:-

In the facts stated above the applicant prays for:-
To quash the memorandum No. C~-13011/6/Vig/94, Gover-
nment of India, Minictry of Defence Dated the 3pd

February, 1995,

Interim order, if any prayed for :-

Interim sugpension of the proceeding drawn ageinst the

applicant by memogandum of chargee dated 3rd Feb'95,

AND for thie the humble spplicant shall ever pray.

10, Particulars of Bank Drafi/posial order filed in rcgpe

1l

©X THEK AR® of the arplication fee :=-

Postal order Noe for . 50/- (fif¢

« Liat of enclosurcs:-

1. Copy of the Memorandum with Article of charges
datcd 3-2-95,

2, Copy of the letter dated 15-6-95,
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3, Copy of the written statement dated 24-7-95,
4, Copy of thc letter dated 19.9.95.

5. Copics of 12 Nos of D.O. letters on different dates

VERIFICATION

I Shri J.K.Goel, son of Late SH- R:-D: GCOEL

aged about 48 years precently posted as Executivé
Enginecr DEWE () B/R HQ 137 Works Enginecr, C/0 99 APO
QO hcreby yverify that the cmtents of paragraphs 1, 2, 3,
4(i), 4(vi), 5(vii) arc true to my personal knowledge

and *hoce made in paragraphs 4(ii), 4(iii), 4(iv), 4{v),
4(viii) are true to my information derived from records
which I believe to be true and the rest are believe to be
true on legal advice and that I have not supervised any

material fact.

Place:- Guwahatl A/gggéy
Date :- 4»*‘2wﬂ g~ Signature of the applicant



e . NoeC=-13011/7,/Vig/94
: o {' . Government of lnd;3

1 : “"New - Delhi | |

S C .+ ' Dpated thﬂ Ird Fep 1995

- o P ; W\
ORDER

WHEREAS the Government servants specified bclqw

are Jolntly concerned in a disciplinary case:—,

(1)
(11)
(;11)
£§v)

(v)

MES-432489 S /
Shri J.K.Goel, EE N '

MES-306814 - B 1
Shri V.P.Bansal, AE . |

e

MES-310882

. 8hri Davinder Kumar, BSO : : ‘
a

MES-246664 2
Shri C.M.MaerS"!, AE

MES-216349 |
shri P.Muralidharan, ASW

NOW, THEREFORE, in exercise of.the powers ,%

 conferred by 8ub~rules (1) and (2) of Rule 18 »f A
" the Central Civil Services (Classification, Control
and Appeal) Rules, 1965, the President hereby directs:

(111)

(1)

(i4)

! ST } ! 3
R T
MES—432489 BN .5'4. MES-246664
(shri J.K. Goel EE) i
2. MES-306814 . ‘»; " 5, MES-216349
(shri v.pP. Bansal, AE)”“,A (Shri| P‘Muralidharan,

3. MES=-310882, . i |
(shri‘Dlvinder Kumar,BSO)

.--- -t

that disciplinary action against the above i
saild Govt.servants shall be taken in common
preceedings; |
that the Presidént shall function as diSCipliWaLy
authority .for ‘the purpose of the common
proceedings and 'shall be comprtent to impose
any of the:penalttes specified in Rule 11(v)
to (ix) ofECCS(CC&A) Rules, 1965: | .

that the: procedure prescribed in Rule 14 of
the sald ruleg: shall be followed in the said

proceedinga. g

l .
(By Order and in the name of the President%.kg‘

! /gr\o T

l | 7 ' ( S.S.BEDI )
al

. ..  DESK OFFICER(VIG)

/

'(ShriVC‘M Markose, AE) '
EID/

‘asw)

M & w = e e W =

L.

1 - o 3 w*n**i‘.-', o .
i . - - ,
[ S ,

Ministry of Defence

Thro!

E-1n-C!
Branch



- BRI 3-'/;t .
s SEEL <;
, NO,C-13011/6/V1q/94
‘. ' Government of India
‘{Ministry of Defence
gpaﬁga;ﬁhg 3rd Peb.1395

A k) B R IORF DS k
) BT MEMORANDUM F .
& R B A
_ R .
& o T R e
I SRR !

AN SRR B AN S i s el eTR . i ) T .
ERITIEERT ;aﬁThefPre§1dentﬁppgp9$es’to;hold‘an inquiry against
;Shri&;K.GQQl}EE(MEs,432489)§ %4 junder Rule 14 of the Central,
-_ivil?Services(Class;fication,uControliand-Appeal) Rules, 1965.
o ~,Theksupstanobugfbﬁhéﬁimﬁutatibns{gﬁ?misqondgct(or misbehaviour
- *,@nfrespthﬁofTwhiqnﬁthgginqgipyﬁja@prdpoéed“to‘be held 1is set
' 'jbutfithheﬁgnclosgdﬁstatémént§QfﬁdrticléSﬁdf[charge.(Annexure 1).
.--;A%statement#pﬁﬁthqﬁimﬁuiat@ong;of%miSQQQQuct“or misbehaviour o
yinfsuEpOrffofjeQChfar%icIefofﬁpﬂafgezis‘enclosed(Annexure I1)."
L Aills ‘of”dogqmentsfbyfwhiph,ﬁénh1a;1i3t of witnesses by whom,
'.thejarpiclesdQfgcharge"arefprOpOﬁegftO be sustained are also
”g;'glbsed'(AAPQXPC?SEIII‘a@d5IV)eL““~’ v '

2 ;“_Uf“TShr_gJ.K;Goe};QEET'Q]~"'is directed to submit
Within’10 days-ofithe:ireceipt-of this Memorandum a written

statement: of hid-‘defence’ and:also.to- state whether he desires

to'ibe heard if:person.:ill . -
3, . Hevis.informed that an inquiry will be held only
inyrespectﬂoi-ihose;articles~ofucharge'as are not admitted..
He shouldi.theref@fefﬁspebifiqallywadmit or dehy each article
Cof -charge, i N o *
4, ' Shri J.K.Goel, BE, - is further informed thet
if he does;notfsubmitﬁhisiwritten-statem&nt of defence on or
before. the*date’tspecified-in;para.. above, or does not appear -
ihﬁperSOnfbéfdréithe'inquiring’authority or otherwise fails cor
“refuses%tOfcdmplydwithxmhe?proviSiOns*of_Rule'1h of ‘the CCS
;(CCA)‘Rulés;“ﬂ965;?Or;theaorders/diréctions.issued'in pursuance
_}of'thefSaiderle;fthejinquiringﬁauthority,mqy hold the inquiry
ogainst himex marte.l .. .o .

o

A EGL IR e e : ‘
5. : -»;“Attention~of’Shri'J.K.Goel.EE,ig,invited to Rule 20
of ‘the Centrzl Civil’Services(Conduct) Rules, 1964, under which
no Government -servant shall bring ‘or attempt to bring any
political or outeide influencs to bear upon any superior authority
to further his -interest in respect of matters pertaining to his
service under theideeinmént. 1f any representatior. is received
cn his behalf from:another parson‘in'respect of any matter dealt
with in thesc prcceedingsyipﬂwill be presumed that shri J.K.Goel, £F
is aware of such .a representation and that it has beed mado s
his instande and acSioen wi.. be taken against him for violation

_.of Rule- 20 of the Ci:s{Conduct) Rules, 1964.

The receipt"of the Memorxandum. may be acknowledged.

6.’- B
&%¢ : (Dy order .and ‘in the name 5f the Fresideind)

/4qgﬁ”yw . | o . .
(1 ‘ | ‘ R . DESK . OFF ICER (VIG) -
MES-432489. IR o

]

v shri J.K.Goel, EE'~ === Thro EID/E-in-C's Br.

Sl

Dol
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?ﬁthﬁwﬂ”

~;_/:}‘f' | MTE' ANNEXURE-1I .

STATEMENT OF ARTICLES OF CHARGES FRAMED AGAINST i
MES=432489 SHRI J.K,GOEL EE -

Wi:) ARTICLE-I

MES-432489 Shri J.K. Goel. while functioning as:
GE during the period from 01 Aug 85 to Sep.88 did not,
exercise comple te check at the time of procurement, to
ensure consolidation of demands of the various
sub=Divisions ‘and to ensure the same rate for the same

item within a short duration.

By the above acts, Shri J.K. Goel failed to
maintain absolute Integrity dﬂd -devotion to duty

_Jthereby violating provisions of Rule 3(1) (1) & (ii)

of CCS(Conduct) Rules, 1964.

|

H 0 ARTICLE-II

shri J.K.Goel, while functioning as GE during |
lfthe period from 01 Aug.85 to S Sep.88 did not exerci@e
'proper check in order to detect and rectify huge |

‘fngné\in his division.

r\"J / .

QJ By*the'above-acts, Shri J.K.Goel failed to
%aintain Jbsoiute Integrity and devotion to duty
‘thereby- violating provisions of Rule 3(1)(1) & (ii)

;of ¢S (Conduct) Rules, 1964.'

'//) ‘ARTICLE-IIIX

N shri J.K.Goel, while functioning as GE duriné?
ithé period from 01 Aug.85 to. 5 Sep.88 issued tenders
by hand and rates ‘of lowest tenderer got reduced by |
!negotiations or otherwise. He also did not exercise |
proper eheck on DO limits, Work Orders and completioh

‘of CA etc.

- By the above acts, Shri J.K.Goel failed to
maintain absolute Ihtegrity and devotion to duty
‘thereby violating: provisions of Rule 3(1)(1) & (i1i)
of CCJ(Conduct) Rules, 1964.
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| : 7\ ARTICLE=1V
" <fﬁ2~ i

L

shri J.K.Goel while functioning as GE, during
the period f rom Ol'Aug.BS to 5 Sep.:B88 enhanced the
1imits of Term Contrgcts without approval of CWE. He
also © - placed work orders under him in
excess of contract amount, before the limit was

anhanced.

. _ By the above acts, shri J.K.Goel failed to
maintain absolute Inteérity and devotion to duty
thereby violating provisions'of Rule 3(1)(1) & (i4)
of .CCS(Conduct) Rules, 1964. ,

/

QRTICLE-V

Shri J.K.Goel, while functioning as GE during

the period from 01 Aug.85 to 5 Sep.88 procured the
stores in excess of the l1aid down maximum limits for

che Div.Stock. Further the items covered under RRC
were purchaséd in excess of 1imits laid down in RMES.

- By the above acts, shri J.K.Goel failed to

maintain absolute Integrity and devotion to duty
thereby violating provisions of Rule 3(1) (1) & (41)
of CCS(Conduct) Rules, 1964,
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MES-432489 SHRI J.K,GOEL, EE_

ANNEXURE=II

STATEMENT OF IMPUTATION OF MISCONDUCT. OR MISBEHAVIOURY
IN SUPPORT OF THE ARTICLES OF CHARGES FRAMED AGAINST

i
i
v 1

@}a o aaﬂcm-x

Shri J.K:;Goel, EE while functioning as GE, did
not consolid ater demands of sub=divisions and exercise
complete check on the procuremeht in that Tube Light 2°
HPMV Lamp 80W, Tarfelt Roll of 20m, Carbon Brush for
Jeep, Jonga, Matador, Shaktiman, TMB3 and Solenoid

Switch 12V, Bendex pinion Assy for TMB, Nails of
4" 3" and 2*, Lime, Wire PVC 65 mm T/C (Gloster),
Lead wool and Nipple 3arrel 50 mm in that these items
wq;@ipurduased at different rates within a short duJation

cavsing . loss to the State.

By the above acts, Shri J.K.Goel, EE, failed
to maingain absolute integrity and devotion to duty
thereby violating Rule 3(1) (1) and (ii) of
ccs(Conduct) Rules, 1964; |

ARTICLE=11I

shri J.K.Goel, did not exercise proper control
over his subordinate staff. Shri R.N.Singh, SK Gde.I
was the custodian of project stores, All the documents
and Ledgers, RV/TV and Baby Indents were being
centrally kept by him, The Baby Indents should have
been with the sub=-Divisions. All the entries and
documentation have been done by him in his own hand
writing. Shri Singh was in habit of doing over writing/
cutting on the ;edgers‘and Baby Indents, Books which
though noticed could not be rectified/authenticated,

By manipulating the figures in Baby Indents Books,
shri R.N.Singh managed fragdulently charge off appx 7200

oo/~




Bags of cement, 31,00 M Steel and 1,00 hT Aluminium, A
Apart from this, steel sections have been transferred
from one ledger Page to another and fraudulently thus
manag®<d to charge off approximately 11.00 Mr Steel,

The . fPraud being committed by Shri R.N.Singh,
SK~1 for an 4ppXs ke 10.00 Lakh eould not be detected
by Shr! J.K,Goel,. EE during his tenure as GE. He thus
gkhibited lack of control over his subordingte staff,

By the above acts, Shri J.K.Goel, Eg, failed
-2 maintain absolute integrity and dyvotion to duty
thexeby violating Rule 3(1)(1) and (44) of CCs(~onduct)
Rules, 1964, |

ARTICLE-IIZ

Shri J.K.Goel, EE while functioning as'GE
Gangtok 1ssued number of tenders by hand such as. ¢
Kos, 15, 23,24,30,31 and few othmrs of 1985582,,Th15
Was contrary to'the existing regulatléhs;‘rurther
in few cases, the rates were got further reduced by
negotiations {n writing. The practice Was against the
tnstructions of E-inoGis Br. letter No,334/28 dateq
26%h Jun 76, Thus Shry Goel violated the existing
instructions in Vogue extending tha beneffits to
Contractors ang avoided retendering, The tenders
should have been pPosted by Regd A/D. The DO limit wgs
exceeded in CA No.05/87-88 by 81%. Similarly, in ca No.
23/87-88, the items have been deviated by 55%. Similarly,
23 per AGE B/R letter NO.BOQ&lQQA&liZQ&ﬁQ}. 15 Mar A8,
WO Nos. 10 and 16 were not complegzgrnwheré;;\I;zrers i
:hcra lssued by gg Gangtok vide No.8313/1;7/58 and
(B313/139/88 both dated 16 Mar Ba {nforming that the
.
work had been completed and taken Over by MES w,e.f,
%iz Mar 88. This tantamounts to negligence in discharging

'df dutles by Shri J.K.Goel, GE.

: _ By the above acts, shri J.K.Goel, EE faileg

vto maintain absolute integrity and devotion to duty

!.003/"




'powers laid down in Table *B* of RMES. Works Orders pl
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thereby violating. Rule 3(1)(1) and (11) of CCs(Condugz
RLileB, 1964. o '

=

ARTICLE-1IV

L

A

the limits of Term Contracts, concluded as under -

A " shri J.K.Goel, EE while functioniog as GE enhanced

)

CA No, . ‘ Estimated Cost Enhanced

(a) GE(P)/Gtk/01/86-87 2,40 lakh 3.4/0 lakh
(b) GE(P)/Gtk/13/86-87 2,40 " 4,00 "
(c) GE(P)/Gtk/04/87-88 2,40 " 4.40 *
(d) GE(P)/Gtk/08/87=-88 2.40 * 4.80 *
1.50 * S.JO "

1e) GE(P)/Gtk/10/87-88

By combination of original and maint.works by G
the limit had been enhanced upto 5.00 Lakh violating t

by AGE B/R bearing Nos.21 and 19 of CA No.08/87-88 and
10/87 88 respectively on Contractors exceeded the est

. cost on: that date. Shri Goel did not check the same or
" to the notice of AGE concerned. and thus failed in obs

the MES procedure.

By the above acts, Shri J.K.Goel, EE, failed tc
maintain absolute integrity and devotion to duty there
violating Rule 3(1) (1) and (41)'of ccs(conduct) Rules,
1964.

ARTICLE=-V

Shri J.K.Goel did not ensure to adhere to the
maximun/minimum limits, léid down for the divisional
stock items. He allowed his sub=divisional officers
to purchase the items directly. Items like step cock
Bib Cock, Switch Socket combination, plug top, Wheel
valve, Bib Tap,Cables, Flexible wire, Tea reducing,
Flange GI Union Gi, SwiLch ICTPNL Paint Synthetic Ena
WwC Indian Type, Low Level flushing cistern, Lead weel
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plg lead, Gate Valve and Solder Alka P were procured
in excess of the laid down lists in violation of MES

procedure,

In addition to above,the items covered under
RCC were also purchased in excess of limits laid down
in RMES, ‘

By the above acts, Shri J.K.Goel, EE failed
to maintain absolute integrity and devotion to duty
thereby violating Rule 3(1)(4) and (41) of CCs(Conduct

Rules, 1964,
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LIST OF DOCUMENTS BY WHICH THE ARTICLES OF CHARGES

5. List of items ordered in excess of Min/Max 1im{

- 18- v
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(&%D - ANNEXURE=ITI
N

ARE PROPOSED TO BE SUSTAINED AGAINST MES-432489
SHRI J.K,GOEL, EE ,

Supply Order Noa.3021/163.164,198,207,83,261,278 of 198
Nos.3021/255, 263,284.285.286,508,519,496,

539,505,512 of 1987,
Nos, 3021/588, 589,88,93 of 1988.

2 List of discrepancies in cement and c¢onnected

3. List of discrepancies in stee] items and connec
Baby Indents, USRs and Ledgers reflected therein,

4. . List of Steel items transferring from one ledge
to another ledger,

6. Contract Agreements
No.15,23,29,3931 of 1986-87
N0, 05,23 of 1987-88
NO.01al12 0of 1986-87
No.4,8,10 of 1987-88

7. Maximum/Minimum list of Div Stock.

'S 2.8 X

6
537

Baby Indents. USRs, Gate Passes, Ledgers reflected therein.

ted
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ANNEXURE=IV

. LIST OF WITNESSES BY WHOM THE ARTICLES OF CHARGES

ARE PROPOSED TO BE SUSTAINED AGAINST MES-432489
SHRI J.K.GOEL, EE _

1.
2.
3.
4.
5.

6,

RC=158H Lt (now Capt) Kamal Krishnan
MES/306814 Shri V P Bansal, AE B/R

MES/246664 shri C.M.Markose, AE E/R
MES/310882 Shri Davinder Kumar, BSO
MES/216349 Shri P Murlidharan, .SA I (now ASW)
MES/201296 Shri R.N.Singh, SK I

Wy
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' L ﬁ' A In  the= an,an,w LAﬂP alllgafinn arp that wmertain checks
, L which = were regquired to bo guercise by me were not exercised and
: also faw ﬁ”m»ndur nnk kqTlomad. Bub thera is no whisper about oy
being Pmep1ent ‘ot Lllegal gra*1f1catlun ‘or being benifited hy
< KA nhqliganu atlha. Baqed on.-above, the charges ars that I hawve f3iled
. o to maint "abq} uke " 1n+egr1+y and devotion to duty. In  this
« A”?rmgaﬂd‘f” ﬁ*iq' highlzgh o that wbrd integrity monnotes moral
'? "Up?l%hﬁhesc _ ﬁ*iumxng uuh p§ admxttlng that I had not carried
[ ok f:wu rh_*ka A% 5a0nd¢mLQfed in your memorandum I deny that 7
) haye doné a»ythznq R e%hlbié 13:& of ingegrity. In short *+he-.
s Jalld rnund for 1ns 1¥dtihgtanu1ry procesding against @
under RuUTH 1B CCS™ (HOAY Rufles 19467 and therefore, it is new- o5
ko submit Chat institubion ‘af such procesdings s unjastifoad oo
sigch pore cdings are vold sbindtio.
% S Feom s man he naoticed that the alleod
retats Lo period Thersftors, SRETR AR TN R w1 S AN B
ather & mf 7 to B years against me wibe o venard R 3t Tl
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from  thoss alleged irregularities, is not oy oaniust hot =
¥ 'cmntﬁaﬁy~tm Lhe mefPU'f«nnn jmsued by the Gove and also Court's
‘ decisions = . - 3 : o ‘
9. Moreover, the vnlaLeﬁ-d$cumntq have not been marde awva)ab -
¢ me in bhe 1uthor:f1nF b nc,, just by faded memocy T oam wcab
to remember the factual hdpdenlng 7 to B vyears bac- . Tharewnws
am  unable to submit Qr*1€lew1 g reply of the charge= R T
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{ ‘ o ! 137 Works Engineers
| | : - C/0 99 APOD
PERS/IKG/ 64 ’ QM Jul 95
£

The Desk Officer,
Ministry af Defence,
Gavernment of India, ,
"Room No 248-A, Sena Bhawan,
New Delhi - 118 @i1 -

(Attention Shri S.5.:Bedi)

Voo

o
wlr, . . -

Further to my letter dated 16 Jun 95, Article uwise reply to
Memarandum No C-138311/6/Vig/?4 dated 3Ird Feb 1993 is enclased.

|

. /i%iig//////
: | (MES /4372 7.K Goel)

EE
- DCWE B/R |
HO 137 Works Eﬂgrfz;
Encls 3 (3 Pages) C/0 99 APO

(15)&FI£H3AJT"J—
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éiLL_i.t_-__.e_ s
(a) The charge 1s’very vague as specific instances are not
ngen.m Furtheaer copy’ af &he- documents are not furnished. It
is not clear uwhat were different rates of purchase of the
same .. Ltems which had caused loss to the State and how ¥his
lcqs was caused and ‘the; quantum of lose ahould be mentionzd.
In the. 'absence:: ofﬁ"these essentxal information, Thiw
‘”allegation*ig'danied, E
(b)Y . In this connection relevant rules are mentioned for the
purpose of finding out whethﬂr I had exercised checks as
contemplated under “para 744 to 748 (as amended) of
‘Reg..ation for Milltary Engineers Services (RMES) 192468. The
'fauthorxtles are ' required: to furnish details for this purpose
Cand LY rpque%t the authorities concerned to make available
:all the documenta with reference to which it 1s alleged
thdt ‘1% had: not Jcapried” out- proper checks.Moreaver, all
the purchases ‘were -made after clearance of the BOARD OF
"OFFICERS % AUDIT ONLY. Hence I have done nathing against
" the procedure and therefore deny the charge.
. ,'-,v th ‘ . N v ¢
L(:..E_LE:.L__ e I..... v<‘ ) ; - ;
It relates to alleged 1rregu1ar1t1e§ in Store Ledger.

“These- lndgers“are rtad be maintained by the Staore Keeper as
v fper para NP of&RMES\and ‘he .was under the aver all control of
 }9551stant ; Barre :

Barrisaon: Engxneer“

fQEngineer/Barrack Store Officer. The
ismnot responsible  for maintenance of

”xStoreZ-recordﬁ. Theéé records are subjected. to audit by Unit
“Accountant: \and Audit :Dfficers ~of the Defence Accounts

'{Department.

?The unit Accountantﬁ function is to ensure the
correctneﬁs“‘of“the recardb and bring ‘to the notice of the

TG.EL through ubervation BlipS any’ 1rregu1ar1txes. In cases

where “the observations: are not . settlad, thegse are recorded
in the Audit PPQQPEQE‘ Register af the Defence Accounts

Departmemt."“Hence 1t is ‘necessary to varify these records
before allegxng rphatw 1. was . responsible for lack of
sLpervigion. AL “these records including the audit

mtaervatLola‘<made Lduring - the period 85-88 are not made
avai.able' te me,lt: ia alao HIGHLIGHTED that in addition

L to above following checks were carrxhd" nut by var1ous

“‘Offxcera-v,

o \‘3["\ \ ?-

(a) Perxodical Btock Taklng
':\ngxlance Checks :
<10uarter1y¢Local Aud1t

Yearly TEST AUDIT

;Quarterly -BTAFF OFFICERS OF CWE
_ ;Surpviae Checkﬁ
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None of the above officers ever made a mention to me about
any irregularity.

It is also prudent to mention here that STATION HQ GANGTOK
vide their letter No 1714/RNS/dated 27June 92 gstablished
that) v-Sh.RNSingh;SK_I“gommitting the fraud much before 1
joined. Based ‘on this a:CID {NQUIRY was held.Hence,it 1is
qécéSQaty‘to»verifyffheseEPaccrds hefore alleging that I was
responisible for lack of supervision which is vague fterm
sfter! all ‘sbove measures taken and facts established Dby

CBTNLHA ﬁBéNG?DK. AléDVnO'FECDPd has been made available to

ne. Hence, I dany the.chargﬁ.

’
!

[t can be noticed from Gection 22 of RMES 1568 that there 1=
no bar for issue of tender by hard. More over, to promohe
the competitive rates and according to  the euwtrams
circumstances like GNLF strike when the postal service  Was
totaly disrupted few tenders were given by hand merely ED
enhance competitibn. It is also stated that so long 3s the
tenders are jssued to the contractors registered with MES no
irregularity 1is committed. Further the lowest tenderer Can
be asked to review his. rates as per Para 474 of RMES. By
adopting the above pﬁoteédure Ihave got the rates reduced of
lowest temder‘omly'thereby penifitted the atate. Inastead oOF
appreciation nf my action in the interest of state I
have been unfortunately charge sheeted. 1 may further
ardr, that there was no need for retendering 28 cartel by
L contractor was neither found nor  the rabtes were
unreasonable and the tender was otheruwise gngs e
consideration for acceptence.Hence,Ihave taken the corrvect
action A% provided for under rules. AS regards allegationz
relating to“deviation/amendment,it is stated that the same
has been carried out as provided for in Section 23 of tha
RMES 1968.. Therefore, 1 deny this allegation. With regard

. to the work order No 1# and 16,the completion certificate

‘uas given 'by me on the basis of AGE/Engineer—in—Charge
-certificatidn only and hence, the charge against me deniesd.
It is also prudent to mention that SW of CWE office Wan
quarterly scrutinising thess documents and No mention of any
irregularity was ever made to me by him.
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The! :powers laid in Tahlé “B" relate to according Technical
Sanctian’ befdre the prgjects/works are taken wup. In the
"iné&an;esfan;nkéq “guﬁgri;'iQAQQid‘that by combination of
origina 'g‘dnmaiﬁbengﬁcefdﬁhkfﬁﬁﬁ{limit of TC was unhanced to

Re. @5 #l4khs.. in  this ' regard -1 may’ without fear  of

‘contradi-tion . mention h#t clubbing of different works as

contemplated in Para 483! ahd Table B of RMES is permissible.
Becondly, when the limits &Ce exceedad, then the wmatter was
reported to CWE, Area Account Office and Unit Acgountant.
Moreaver . the enhancement was done in the interest of the
state having regard to expedition with which the work is to
be carried out and also having regard to surraunding
expedient fartors. Hence T deny the charge and the necessary
document  including the nbservations raised by the CWE and

- Audit authorities may be produced.
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f!dotumeﬂts‘ﬁhévé“[beéd}mgdéiévai1able*t me,therefore I am

The. .charge. is very yagdg5qs' specific instances are not
‘givend: " The. authqritiesflévelling this charge against me
ought to have vefeﬁred to provisions contained in para 727 of

CRMES 1968 which permits that temporary 2exCesSSSS will be

ignored. More aver procurement of all stores in the div stock
made only based on demand of BS0. Notwithstanding the -above
I was neither benifited nor  there was any loss to state by
this action and also material is not produced by the
autharity in order to substantiate the charge . Hence, 1

S dény the gamsa.

it.ﬁs‘agéin,rejiterated that I carried out my duty with full
devotibn' % to the .entire satisfaction of STAFF viz GOC,

‘17'MDUNTQIN’DIV,~STATIDN‘CDMMANDERS,,COS % CWE for which I

qhaye;,beeﬂ appneciated in writting.Therefore,it is totally
unjust, to issue chagesheet to 'me on flimsy ground and after
to 8..years.Moreover,none of the related

x;hahdicap‘inﬂgiving the»ﬁpéciYit repliss.Notwithstanding,the

- above - 1 reservie - my| right “to file a detailed defence

statement after ‘all the relevant paper%'are forwarded o me.

4

. . P4 .
R g JM*\“
’ ‘ MES 432485 J K GDEL
e S EE
o DCWE B/R,
‘ HQ@ 137 WE,C/0 99 APO.
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JEB/137-WE/ bg-/PéFS Headquartepg
L | : 137 Works Engineer
G ~ ©/0 99 APD

The Desk officer
Mlnlatly of Defence
Govt, of India:
L 'Room No 24p- A Sena Bhdwan
’,;-New Delhi— 119 g11 ' ’ B .

'Ejgatpent;on Shri SS Bedi ) -
o = , g . e
Sir,-
‘[ b
' b
‘1. The reply to your Memdrandum No C-13#¥11/6/Vig/24 dt #3 Feb
95 was @ubmitted by me on’ 15 06 95,and Article—wise replies were
also 1orw§qdéd vide also forwarded vide my letter No PERS/JKG/64
.,dt 4 Tul”qs ' From these letters it is evident that the charges
levied ac inst .me after ‘a gap of 7 yrs are totally unjust as I
. ﬁvperfoymeu my duty as i GBE  (PT BGangtok, inspite of all
*chon%tra&nts, ’withyq} he presdribed& rules -and regulations as
ated Y Héréfore, this chargeahﬂet has caused
(p:

pﬁ-b It J '1te td J Moreover, the abnormal time
2l ayt ih My*casé haé iﬁm téd democles sword kept hanging
:*‘Wﬁidt i% c£h51ng men al Farréssment to me. Chief
Engine Eastevn Command durlng his visit to HG 137 Works
Engineers on! @3 Aug 95 was also apprised of the same by me.

2. My detailed replies qubmltted under above lettera reveals
that I have carried out my duty with full devotion and to the
entire satisfaction of Staff and Higher Engineer Officers and
also within rules and regulations. Therefore, please confirm that
charges agalnst me have been withdrawn so that I can restore my

mental please.

MES-432489 Shri JK Goel!
EE
DCWE E/R
. H@ 137 Works Engineers
Dated :[|9 Smp 5 C/0 99 APO
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1. T am writia~- +2 von teo -t oon
record my a the coon extended

2T helinac an

hy vou in "
apies the visgit of

gt Def auditori atH
the ?r951deﬂm of Indis.

2. The Sob involvec he rculean effort
and vour coop has con trA,ubpﬂ
51vn1fﬁcaﬁtiv in making it a snvcnqs.

1 express_my gratitude on behz 7 of m
fon and am fully sure tha®t suc aelpo
wil! be readily fortheoming in fature
“too.

Mr T ¥ Goel
SE k>
- Gangtok )
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OFFICER COMMANDING

IMajor R D Sharma 28 Fd Wksp Coy EME
%A ,
fficer Souwanding : -5/0 99 APO

2451 _

| ¥eb 9o

Beon L 9,,4

I an extremely thankful to you and apbl"écivate'the prompt and timelj' —
help renlered to this unit during the adm inspeztion.. 1 am sure, in
future also ve can benk on you for any assistance that may be required,
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234 Transit Camp

L A

// 60/// %47/?4@ Clo 88 APO
Officer Commanding -

A1045 /7 ) " | Feb 8e

b e Gt

1. 7 Wil be fail!ng fr my duty {f befare rel fnquishirg the
Cammand af this Transit Camp, T dn nat write tn place on Teontd
my very deep sppreclatian’ md gretitude for yav parsenally,
bath the GRs, and the M3 Staff at Mile § for the excellent
errparatisn extended. tn my Transit c.mp durirpg my tenure, I dare
say ¥ onld nat hwe ls!red far mnra.

2, T vnl feel ~bY igec! !f my feellings enula be parmeated dawn
tn batb vanr K}!a and the_ Shff at MiYe S,

_...,_._._....’ —_

g, =T am cnfident: that ny mcctssor, Ma§ YS Gulle, w11l contirue
ta be extendec' the. same mpport _prseftly more. o

4, —Tbénk yau very. md‘ once again.

Mﬂx /JQCUW /QQ_QW

R A o el
. /(’7 S Y I
Mr Jafkfshan Cond / \L E/]S t\ /

6" %Y Canpbey

Sevtath L
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FATY AGHI
Colonel MS Chauhan
Commanding Officer ‘ ’%Q
9 99T §UE
- fame ewee
17 Mtn Div Sig Regt
C/0 99 APO

ST o133/sigs/01 1Y tiar 36

7 Mo dear Goel -
. 1. (This 1is ito: tk’xank you immensely.

- - . for the cooperation you have extended *
| ERETE in getting the unit into shape for-, -~
i Lol . the annual ‘agfimi;l‘is,tra‘t’ive_'inspécji:ion -
e . oom 28 Jan 867 and subgequent visiti .
| “ 5f the €orrs-Commander on” O4 -Feb BOoro ot
R Both thérev nts-werej;successful = 7.
S vecause Of thefitimely help and.actions,
ey to give ship-shapeness to the anite o+
LI " Qur appreciatisn-may also please be
A o . conveyed to; your, staff on-our ‘behalf.

il B
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[ 3
i 4
Cos ey
1 :
A iy -
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e Shri -J K «Goel 7L

GarrlsonEngljneer(Progect) -

R N

p -[v’ GANGTOK
| |
i
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e+ JEV e e,
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. % {Céi Lalit Roy e
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" RV - Headquarters
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TR U I urlte this t01thank you and- your staff— — :
@L HTT'“'“"" for all the: help rendered=to:us -during:the. <. __ .
:ﬁ'- s»rm == r@cent v131trof“GUC-1n-C-Eastefn Comd, - Their N
“1;«§;n:_:--efforts have-1ndeed‘baen~commendable and we . e
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7 z%/ﬂ9@734;ﬂaﬁghy: \W
CWE -
)
Headquarters
136 Wks Engrs.
DO No PF/16642/SPH/ W9 /Ec C:’gg: :P.o .

ﬁ)7 D/dcﬁ éc/}l

fe I sm writing this DO letter te cenvey uy heartfelt
thenks for the unstinted suppert rendered dy yeou during my
tenure as CWE., but fer yeur deéicatien te verk, pesitive and
djnsamic appreach it weuld net have been persibie te nake &
dent in the Cerps Zene in FES werke, vesides enhancing the
image of the MES. .

2e 1 vish.yeu ané your command a srighter-and more prod=
perpus time and hepe the banner of yeur divisien sears te
greater heightss T L0

%, - -—ds yes knew I am under pesting as Cel *Q* ‘te

Dehra 'Dun . ud Area. If ever you happen e come 4e¢ Dehra Dany
kindly do leck us upy It shall Temain éur endeaveur te lesk
after you. ' - A

(Oh  waus  EeeardS

Shri JK Geel, EE —_— T
GE (P) Cangtex

New Cantt, Gangtek

SIKKIM :




Brigadier * 8 S8andhu
Deputy GOC

o fA
S - 1. I am vritinq to place on record the good work .= | .~
. done by GE (P), Gangtok, Mr JK Goel. —— ; :
2, Before the creation of the Cangtok GF Division
last year, the MES scrvices in this station were not
- upte the mark, and we alvays had to look to G at
Xalingpong. Since the opening- -of the fier Division
. and the posting :An of the Gk (Mr, JX )o we never
i, had to lock back, He has raised and/organisod the <
new set up very ably . and efficiently by putting im -
sincere hard work througheout the/ysar. The response
and quality of MES saervices since his posting in has
improved tromendously and we never have had .any problems
The above feeling also has been expressed to me very
eften by the unit coananders t.hmclm Ln ‘this
station,

Brig Maharaj Singh
/\
6 M‘f)ﬂ' HQ Siliguri Zone

P.0. Bengdubi
‘_ r:istt, Darjseling (Best Bengal)
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Drinssupe- E2

) I
' -, Brig H S Sandnu JI5ETa HIE B HGH? qiERin iHa
" Commandant ®as1-441001 é7\
fga-441001

THE NCC OFFICERS TRAINING SCHOOL

KAMPTEE (MAHARASHTRA)
PIN-441001

No .HSS/87/35/Pers /7 Feb 87

M n dlﬂ“ dﬂﬂi/
H

1. " I am writing to thank you and all officers
and staff in the MES Organisation under your Command
for being very nelpful and cooperative in the
discharge of my duties and for responding to my
instructions pesitively and speedily. It was

indeed very :.ice working with you. You raised

the new GE Division very well in a very short

time. Well doné! Keep it up..

2. If there is anything I can do please let

me know. Do keep contacte
j&?% éﬁ'\ <e
Mr JK Goel

Garrison Engineer e

¢

3 \wﬁ)ﬁ\/gi?y;%j -
i/ n

New dantt
GANGTOK(Sikkim)
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P e . , | o \ g kD ‘ :
2 E"Qé:f/ /,0 . e " !’ ay 1HQ letter Ho 2 J;/S&Xikgrgl&ig’__
LN o
R W,.,j,,wl,l,q imcn..mmm'nm* FOR E-IN-C's COMTVDATION CARD
¢ l-J‘V"' '! ’i ,'P N ' i .
k \ﬁsmumbev and, honik ot 432%, w
i 20 ’Tﬂ-ﬂ“ (f))lllqﬂtnltlﬁlﬁ will: nnt . ‘.' S AR DY ir,,;"\
T be.used 5 rm A
(a) In English ) : 'SHRI _JAY KISHAN GOEL
(.b)b In Hl,ndi o  : T {¢ ‘{'“’: Bee i inog
P S 4 omaN gl i i:'cgfx te
8. (a) Date of Bivth . 101 Jan 1048 ) s
~ (b) Date of metirement ' i3y Dec 2005
PR ’ e Lv e 2t ‘,5 ‘:‘:‘1{7- . N‘F‘ v}-' |0 r§e "|
4 Permarent-ﬁﬁmE‘ﬁﬁawess *f"f’"'“““‘zﬂ/119 RHAKT[ NAGAT, DPLii-p11:
* . : 5. .IN{;'RFSQ Y}m& bes‘t?‘bif)l’ﬁ‘\t ‘UU’\ o" «dj?ﬁ}h}h ~{,Qv 8900 g" ot
‘? o % ¥} P‘f‘ .ni wn() nnffnbasrmn" 411-’5‘ ir;]'mm aon= o
e be B B ovg P AN zilrtagga, «oq an ods«}b~ dgﬁ¢ 33P0 i poie n B
P : . f “ £ firqer oo
s 17.‘ Hother Tongue ”’3’1 1” bhup a1 broma
A | 5 arnd. 1:?.., mr,‘ 1 GERRES  (n
3. ame, wclatlonshxp hn 0 dqvegs - ﬂz}\ f g
of next-nfkin Ln' ‘?Sﬁ’ﬁcin ;5;? /,‘orlg“ '7~x'?’ AL T
deceasad pe‘sonnnl o - .
. R Loy (rtar v gj. eRn Jtans i " g X st n;<../x o
s - vcsent ﬁnff ? "ip J¢1~ qf,“7 Eiflégn Engireev tﬁ) Ganotok
10, Prev.io’us- Awards“ ¢ NIL
11. 9date vhen recommendation vecexvcd
. and pﬂsgcd by \2{%
; “\a) C..E/C'E”E moaec%) TTUYR 316 Sep 1097

WICTAIIN. T 2 R -

Rl R

(c\ ﬁc: S otifien 8'f | I eovodr gl cl-ax

i ;‘.D}Baxiﬁu~nnnn ni 493
12. fitatiinn :_—,-;.;': . A
(a) Date/pe~ind coverbd by th% 05 Aug 1935 to ti11 date
citation
(1) Place of action . ¢ Gangtok
. (e} ounlifying act :
ES/K32439,~Shr1 Jei Kishan Goel: nssumod the appointient of 4 nvonoct
ﬂnztnk on 05 Aug 5. He wns the fiwgt GE to start this d1v1sxor 'Lth skale o
staff, This division is -cqponqxble to Drovide X ES cover tn @ ujo~ wtionr of
17 .itn Div Sectn+ gircad pver to areas from 5000 £t to 10,000 14 el Lo
sed level. Since the KLP of Gangtok-is unde~ congtwnction, 32 72} s ton .-
nandlihg o wago - -oortion-of the pw)goc"t 10dd. under HG 158 Vka Enavs Swed Dousica,
“the no-mal mntntcnnnce nf dcfence ngsets- and essentxal services.

Inspltc of accute shvangc nf staff being new ~aising, and Ji ffic;lt < wwuiv
and dovking condi tions, Shwi Jai Kishan GO@I could achieve excellent -ecxnl.
enti %o satisfaction of the users and-Engws Dbecause of his dedicu od anl anfi-
efforts thh full slﬂberxty. He ig stwonsly acoumended fnr T<n-"'s cnv - atine

B ,';/i_ | 5d/- x x x
Station ¢ C/()‘ 99 APOQ } JLQ A '(Yl R Rinel’
Dated H }5 Sep z‘ 'ﬁ‘"" b oA Col
e Dde kg Mnevs
/ \’,i:) : . ‘ ad s
3 ;



e
1
1.
R . ! ) )
¢ . Al "
~ 1 .
C N o /)
TR A T “ ’ ir¥inh o R i 4
P . . e .
- . LT Lo
Vg K S A ; ‘ oy .
O 2! ~"11-1?¥.“ Mg G Q¥ LR -

" (..\ " 4[, l 1}” . / l .l\ \]8 ,;L:',ng. :t?‘[ J;r{& -

os - |~
-

. !
Ny . o
i .
. - ”/TR AT SR R
N t ot ' PN AT PP ---.-----nn"tdqa"\"fe A
: v A R
\ R by o ‘30 W wke Enginee -
\ . 0 , . s ') N
) 1 b | se Y] C:/C 5?) . l..‘\PU

v
[

:-. . "__» A ..'1._., . Nf) 11300/}.,{'17)(31/287/[:{ i d!::l: [’, -‘1“ PRSI .".,"1;—- iq,ep,' ;:’1‘. .
i

.o

R &’é‘go 4&}7?1* A CTHE
e [y . "" (‘(1{]”{ -3 \ﬂ[*)) .: i 1t . . ;
Tutel "oy 3

EE _,-Uen:_g;dub
. <

I i v ey

e

inae- 3110
(wp) auop asmo 0oy
r :

¢ : o + . T . - 3 . -, .
e . e et -(‘(lf' m\, 16 SR LIE IS I

K
Tt
.4.94335111’ VG BLESINAD s RN

Taerb b J_]‘ e ¢
.
i

rorevnrcc vour ity ot i .no, D007 aated T ol ST

- s ‘.

- A T
24, thcnmmonddtmn Iov o ;m-o ,_s’,Conl"rendatmn Card in -espect ol the
“ ﬁtc [as per appendix 'S’ are foewatdod

I R a0

1: ‘mshan Goel, EE _
-fl,‘m BTG gifamair v

?1 K Ay TR e
e Bag3 AS ,
AT CRETL

. 3 LT
Yoo, sl s .
4 ! AR I 1 Y - . ~ ‘
“":({Q).‘-; M S 019:;‘)1 Shrl Pradx[) Ikant; Mazundoe, Supdt T Sde -l
| - ""HH“ [\ /‘jg"""”)fi]“ \ ":‘lﬁ’ freee 310 2 - i s o '
4 . 5] ! . . .:- 4 -
tw i
R . 7T . . .
. JT .
. {.b‘ ‘,"i';n;,;:‘";::p‘l.; v i N N ' :,_A' . B
S AR B T et ‘ : havinnar Aoflnlosw o0 C .
.| ) Chy g ! ,: e : ; .

T (nvcndeﬁ kumav)
e b BT

FO nl.O;wE-- o

‘s
; i A e e
s a0 .mruu#e”i’ oqi anrla B gri e T T
o Y LN, . . .
. {oalEl uh,'f{{'ﬁ]g;}ﬂ. caild zeuow B
A fi'(L ot (;f,'; ’!(H;ffu m‘ voo mrm ab w il aM ofd ionnr a6 W .
o N e ,
. UL R (Y r Jrl“ 1941 11 (‘(“ ‘? Sad Y GRS ""n-v] mfmr- ol vava Do oo
w1 Aedansd {‘ Yiah o A omeed Bino 0B m...'m"-w-- T -
Clen e oeglrid (5.'1». S Py mnm'.‘t 'A.J-‘n—' :M'M—-Md‘;hrrn. ymey f.L3 . et S .
RN ’.{4’.’ }h,lf! Nowmes hos 26 ey ; Do
: N ‘} -~ ’
. .
‘ aeent ) Ligit D J“tf (oreiliine jmart amiod ,'}:'ln}a To wnniten e 9tean '
L R L o {n; axa arelidan hlvo :)Effqn'ﬂ r"mr 5 SR TS PRETU END -
f a gt ban ui"' T wir Ya-osenioe HER RO S ‘
L i an 2t cat B lrgmi, e Poal P T
A . N
\
i i
Yo [
I .
: . ‘ \ .
ia N A 1 .

P




oo
Wl

otuﬁ/ii{;-"g/;, o
|- ' SRR |
1. T um writing to you to placo on ‘record th.

dedicated and efficient manner in which the MES org
under the GE (P), Shri JK Goel, has functioned at

Cangtok, du:iag my tenuro at GOC!I? Mouutaintnivioion.

t

2, Doapit.c budget.o:y const.uigu, 1nadoquato ,
est und !roquant political diltutbenceu. tho’cn’and |
his team have gone ; .all out to eansure’ that a1l ‘wks

. en tasks assigned to them were carricd out unhontentanlx

andé to the bast of thoir abiltty.

3. Cn the eve cf my dep I would likosto conqxatulatn
Shri JK Goel, EE, GE(P) Gangtok and! his entire staff
for the sustained and result oriented services rendered
in the stn, X also wish shri JK Goel further succsess

in his sarvice,

Brig 6K Khanna, AVSH
CE

HQ 8iliguri Zone
Bengdubi ' (Post)
Darjeeling (Disx) (ws)

Copytope
rege 3 - | :ff

¢
. i
A T
)
-

Col Raghuraj ?Lngh_'f»- IS S
KO 136 wks Engrs o R } . B
/o 99 Av0 - :

t
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I STCH AFHL WHIT MEXURE ~
Brigadier S M Sriram 4N E
Dy GOC
kAl V&D
to TEE @vy
g7 /] WA qETey
Headquartere
17 Mountain Divisipn
C/o 99 APO
12355/8M5,/D0 | ' S sep 88

1. On the eve of departure of Shri JK Goel,
GE (P) Gangtek, I take this oppertunity to

place on record the exemplary manner in which
F 2 has carried eut the tasks assigned to him,

2, Despite constrains of weather, land slides
and the numerous "bandhs®, Shri JK Goel ensured

" that all werks progressed as per the dead lines

1aid by the various commanders.
3. I would request y&u to kindly convqi ny

appreciatien, as the Station Commander, fer the
good work dons by him to the officer.

.

Col RR Singh
CWE

HQ 136 WE
Cc/0 99 APO

NQO -

shri JK Goel,
GE (P) '
New Cantt
Gangtok

/2~



